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MR. CHAIRMAN: Next question. Shri
Indradeep Sinha.

Response of newspaper employers for
ending the stalemate in the working
of Wage Board

*423. SHRI INDRADEEP SINHA: t SHRI
BHUPESH GUPTA; SHRI S.
KUMARAN;

Will the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased to
state;

(a) whether Government have given six
weeks' time to the newspaper employers to
make their own proposals to end the present
stalemate in the working of the Wage Boards
for the working journalists and non-
journalists as ha§ been reported in the
'Economic Times' of 23rd July, 1978.

(b) if so, whether the newspapers
employers have responded to the ap-peal; and

(c) whether Government have received
any suggestions from them if so, what are the
details thereof and what decision Government
have have taken thereon?

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND LABOUR  (SHRI
RAVINDRA VERMA): (a) At the meeting
held on 22-7-1978 it was decided that if
suggetsions made so far are not acceptable to
the employers they would send alternative
proposals before- the 30th July, 1978.

(b) and (c) No atternative proposals have
been received so far.

SHRI INDRADEEP SINHA: Mr.
Chairman, Sir, the reply given by the hon.
Minister hardly enhances the prestige of hig
Government. The newspaper proprietors have
boycotted

fThe question was actually asked on the
floor of the House by Shri Indradeep Sinha.
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the Wage Boards and have almost brought
their functioning to a stalemate. They were
told by the hon. Minister that if they did not
submit their alternative proposals, Govern-
ment would take a unilateral decision. May I
know what decision the Government hag
taken? Has the Government decided to
reconstitute the Wage Boards without the
representatives of the employers so that
justice can be done to the demands of the
newspaper employees and the journalists?

SHRI RAVINDRA VARMA: Sir, I regret
that the honble Member chose this occasion
to make a remark about the governments
reputation. You gave me the direction last
time that during

question hour I should confine myself to facts
and giving information. Therefore, I shall not
answer this sentence of his. The question is
asked was whether alternative proposals have
been received and, if not, what action the
Government has taken. The hon'ble Member
has been informed that no alternative
proposals have been received. The
Government did not say that if alternative
proposals were not received on the 7th day,
the Government will take some unilateral
action on the 8th day. The Government made
it abosolutely clear that it will not wait after
the 7th day for any alternative proposals and
will take appropriate action to see that the
Boards continue to function.

SHRI INDRADEEP SINHA: Sir, he has
not answered m, question. My specific
question was whether the Government have
taken any action to reconstitute the Board
without the representatives of the employers.
That was m, specific question. To that he has
not replied.

MR. CHAIRMAN: You put your second
supplementary also. He will reply to both.

SHRI INDRADEEP SINHA: In addition to
my first supplementary which has remained
unanswered 1 would like to ask what
concession the
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Government have given to the newspaper
proprietors since this Government came into
office i*n the form of excise, rebates, customs
rebate, credit and othe, things ,nd what
concessions they have given to the newspaper
employees and working journalists?

SHRI RAVINDRA VARMA: Sir, as far as
the first question about reconstituting the
Board is concerned the hon'ble Member seems
to ignore the fact that the Wage Board has
been set up in accordance with an Act passed
fey Parliament. The Wage Board consists of
representatives of employers, representatives
of employees and two independent men and a
Chairman. The Act doe; not contemplate a
situation where the wage Board can be
reconstituted without the representatives of
one of the sections. If the question relates to
the withdrawal of the representatives of the
employers I would like to inform him and the
House that  what the employers'
representatives have done is to withdraw, and
even to resign from the Board. Therefore, the
question of reconstitution does not arise in the
manner in which the hon'ble Member has
conceived of it.

SHRI INDRADEEP SINHA: He hag not
answered the second question at all.

SHRI RAVINDRA VARMA: With regard
to his second supplementary, it is not a
question which can be answered by this
Ministry but by the Ministry of Finance. A
iar as the working journalists and others are
concerned one of the first acts of this
Government was to notify interim increase in
wages for the working journalists and non-
journalists.

SHRI BHUPESH GUPTA: Sir, if you had
permitted I would have asked a question I
could not ask in view of my supplementary.
But you did not allow. Sir, it is true that
th«se two
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parties.... (Interruption) Is it not a fact that
the employers' representatives have
withdrawn with the deliberate object of
sabotaging the work of the Wage Board and
stalling the recommendations which [
hope, are due to the employees, journalists
and non-journalists? Ifso Sir, why isthe
Government taking so much time? They are
being clearly allowed to hold to ranson the
work of the wage Board. If they are not there,
is it not possible to get on with the work and
come out with the recommendations and  ask
them to implement them? Why should
the journalists, others and the public suffer?

Is it just because the employers have decided
to  preventand stall the work ofthe
Board to give what is due to the journalists? In
view of this did the Government consider the
advisability—call it constitutional or any
other thing—to see that the work of the
Wage Boards start; instantly, without further
delay, with or without their representation? It i
for them to come in or not  to come in. But
what business have they got to stop it?

The  Government is just obliging them. We
are told that Mr. Goe'nka is very pow'STfuT
today in government circles as he is the
owner of, chain of Express newspapers as
he has been Jjj'Tfac past governments also-
Is it because of his influence that the
Government is behaving in this manner?

SHRI RAVINDRA VARMA: Sir, the hon.
Member asked me whether the employers'
representatives had not withdrawn with the
deliberate intention of stalling the working of
the Wage Board. The reasons that they have
adva'nced while withdrawing from the Wag.e
Board are, (1) that they believe that the two
independent members who are members of
the Board are not really independent, and (2)
that the Board in the past had not given
adequate consideration to their paying
capacity. These are the two reasons stated by
the representatives of the employers.

SHRI BHUPESH GUPTA: I, is an old
story.
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SHRI RAVINDRA VARMA; But there is
no doubt, Sir, that their withdrawal has
caused a gtalemate which has lasted for
nearly eight months. Whether it was their
deliberate intention t, stall its working or not,
the result ha bee, that work was stalled. Now
the next question is: What action has
Government taken to reconstitute the Board
to see that the Board continues its work? I
would like to inform the hon. Member, Sir,
that the the Government did not take any
immediate action in this regard because the
Government was anxious to ensure that the
final Report of the Wage Board would not be
vulnerable either in a court of law or in
practice. We have the experience of the past.
Our honourable and distinguished friend
referred to some of the leaders among the
employers. We have known i, the past any
instances where, in spite of the notification of
either minimum wages or increase in wages,
the notification has bee, honoured i, the
breach by some of the newspaper
managements, ,nd they have gone to the
court—as is known to the ho'n. Member—
with writ petitions challenging the validity of
the order (f the Government and the in-
dependence of the members of the Wage
Board. We did not, therefore, want to give
rise to a situation where there would be
furthe, litigation and further delay.

SHRI BHUPESH GUPTA: Parliament is
there.

SHRI RAVINDRA VARMA; Parliament i°
there but the law too is there, the courts are
also there. Therefore, it is known that the writ
petitions ,re pending with the court.
Parliament cannot take away the writ
petitions. (Interruptions) I hope the hon.
Member 1*8s the patience to listen to me after
he fire'd the first volley. Sir, if you will permit
him a second question, I am willing to reply.
(Interruptions) If I can plead with you, Sir,...

SHRI BHUPESH GUPTA: 1 will
not disturb you.
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SHRI RAVINDRA VARMA: Sir, the
question, therefore, actually, is what action
Governmerft*has taken. The Government
tried its best to bring together the two parties
to ensure that there is a bipartite agreement
on a way out of the impasse. If one (f the
parties was not agreeable t» accept a
situation—especially the management—it
might have gone to the court, and thereby the
Wage Board's work might have been delayed
and after the Wage Board gave its Report
there might have bee, further litigation and
delay in the implementation of the
notification as has been the case in respect of
the interim relief.

SHRI BHUPESH GUPTA: I thought the
hon. Minister's finger has been hurt, not hi®
mental faculty.

SHRI RAVINDRA VARMA: No, I have
fcot been at the receiving end sufficiently
from the hon. Member, but I am "*y happy
that he is solicitous about m, finger. I shall

not point it at him.

SHRI BHUPESH GUPTA: Have you
burnt your finger?

SHRI RAVINDRA VARMA; No, I have
had nothing to do with you to burn my finger.

SHRI BIJU PATNAIK; Why do you go on
arguing?

SHRI RAVINDRA VARMA: The position
now is that smce the management has said
that it is not willing to participate in the work
of the Wage Board while waiting for the
judgment of the court on the writ petitions
that it has filed, it has also said that it is not
wiping to accept the constructive alternative
proposals made by th, representatives of the
employee, organisations. The Government,
therefore, has reached a positio,, where it has
to ensure the resumption and reactivation of
the working of the Wage Boards without now
hoping for any further proposals ty come from
the management side.
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SHRI s. W. DHABE: Sir, the position of
both the sides ancTfn"e function (f the Wage
Board fo, the last three year, is known. When
the independent member; were there, they
accepted the interim recommendations by a
majority, and they were implemented. Now
they have changed sides 0*1 the legal advice
that if they withdraw the representatives, the
function of the Wage Board will not continue
and they will not he able to pay more wages
to the working journalists! Therefore, it is an
unfair game, and ther, is a deep conspiracy by
the managements and the employers to see
that the Working Journalists Act does not
function. May 1 know from the Minister what
alternative proposals he has and if be wants to
make a provision under the Minimum Wages
Act? When the Minimum Wages Committee
ceases to function, the Government can itself
use the powers and by making the proposals
public and inviting objections within two
months and make them final. Under this
situation, in order to give speedy justice to the
working journalists, may I know from th,
Minister whether he would amend the
Journalists Act and will hot allow the
employers and the manage-ments. as Mr.
Bhupesh Gupta has said, to veto the rights and
amenities of the working journalists which are
due t; them and under consideration for the
last three years?

SHRI RAVINDRA VARMA; Sir, one part
of his question relates to the working of th,
Working Journalists Act; I submit that it is a
separate question. But as far a® the Wage
Board itself iy concerned, I would like to make
it clear that the withdrawal of the two
representatives of the employers does not
create a,", legal bar for the Wage Board to
continue its functions. Therefore, the Wag,
Board Is free t continue its working. I think I
have answered the main question a® f*' as hi
supplementary is concerned. As far as the
conspiracy and othe, aspects of his question
are concerned, I do not think that I bare to
enter intn them.

[ RATYA SABHA ]

to Questions 24

At vRvaT fmg o ofwe, w0 S
FT A1 IAL E, ITN NF TAT T
fir gy FiaeT e § A=t a0 T
St =g frar & st 7 am,
qH-FE] TAFTU T 979, FA I
gHTT ARl ST WY T WE )
(Interruptions) =y & Tfr off & TZ
qov e £ 7 3 g w0
Farg fF ausidr 3wl w1 wEardd
¥ mfet ¥ @AW § T F fAT
TORTT FAT F29 FST TET & | wdT ZArT
WIETAA qao THT S 7 FAT T2
ET g FATH ¥ 6T 0F gEqT w
wifes & AT qe77 FA AT, FIIT
# 9 IAFT AEL AT ZAT &, AT H
AT A AAT | AR FE TAT HEAT AGL
g t9a w3 § 22 woa FHAfaEt 1
qF WL FT T 9 T fawmET &0

(Interruptions)

MR. CHAIRMAN; Nowput the
supplementary please.

st TR fag © § oo ATy F1 AY
foee & gen F 30 | & 997 &1 73 =
g\ & ou=AT ST FT AT AATIH F I
FaIfat & qo% frAmr wwa 2
|1E 7 TEAT TEEF & 4T 4IE OF
AETIT  FHATY, g7 WEIT T2 qIfAw
F HEAEATU FT TTHAT FAT 297 2 |
q gl WERY ¥ gg AT STAAT FATEAT E
i #ar skt oft 1 7w & fr g7 wEi
ofqq F €3 & FI< 797 =1 & frzay
F T g FHIT AT, AT FFAT
F Wit &, A7 FRATAT F1AAA F97
g A1 ST FTUS T FIT IAAT (HAT
E ... (Interruptions) TAFT
FAOG T A1C H TR ALH1C &7 R/IT
At fafada foaar § J1 99F Fry
&7 FT fawar § 9% 97 «4F § I
23 d?
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SHRI RAVINDRA VARMA: Sir, if
what the Hon. Member says about re-
pression is correct, it iz reprehengible.

=t s{rwia @AWl : ARy, AT T
7% & fr Preit ot wft 3 v Y€ rfeer
T8 v g & | Arata s ufE o € Ay
| AR O 7 AaAT 2 AT 1A
S Fre B TTHATT TAET W qOAE T
ek A7 7 W wwr , fad
doq A ¥ 1§ oo oAy A1 Al
iefrafrst s § 1 fred a1 i
wmmrmlwmﬁ’rw
g & AT fur at fi sl @
g fn s S g A g
ot 21 aar=re TA # o § R aEw
TAFTT FEAA FA—AAL AF AT

s A geewa g gAfEd
an qEw A WAl Wged 3 7E

AT HAT 12T g 6 e et Al
e, WIT F2reE g€ Ay wHeife 7
s AR AR ZAT 4E
fir rereReer FI ATR AR -
Tt 7 %%, § 4 A qEA F qreAraq
BT SEAT £ | WU gAY WA 9 §
fr geia s wweree f & fows
1 wEET &1 g 2 S, 4g A
w4 geEf e omare 92 frar & | &
71 797 & weR T arer gea faar s,
AT afTEE F W= FW AT AHI
wEES B L 7

SHRIRAVINDRA VARMA: Sir,
with due respect to the ho'n. Member,
I would like to point* out that his
question is doubly hypothetical.
(Interruptions)

SHRI MAHENDRA MOHAN MISHRA;
He should reply i, Hindi. He come, from ,
Bihar constituency.

MR. CHAIRMAN: * He may reply in any
language.

S
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SHRI RAVINDRA VARMA: I am.
replying i, English. I do not thihk anybody is
mistaking this fo, Hindi.

Sir® with due respect to the hen. Member, [
would like to point out that his question is a
hypothetical question. H, asked, if ther, i5 no
solution, if ther, is a strike; whether I can
assure the House...

SHRI KALYAN ROY. What about the
"hot line"?

SHRI RAVINDRA VARMA; The question
of "hot line" communications should be
addressed to the Communications Minister.
But I deny that ther, iy any such "hot line".
Shall I go On with my answer?

MR. CHAIRMAN: Yes. Don't try t, reply
in between.

SHRI SITARAM KESRI; Sir, Mr. Piloo
Mody is sleeping.

MR. CHAIRMAN: He is not snoring.

SHRI RAVINDRA VARMA: Sky he
asked whether, if there is no solution, if there
is a strike, I can assure th, House that there
would be no victimisation. I think these two
conditions will not arise. I am confident that
there will be no occasion for a strike because |
think the solution that will be found will lead
to the resumption of the working of the Wage
Board and there will be no cause for
complaint on that score.

MR. CHAIRMAN; Mr. Mahanti.

SHRI S. W. DHABE: By_what time will
it start functioning?

(Interruptions)

SHRI BHAIRAB CHANDRA
MAHANTIL: Do the Government visualise
that th, Press Council whett set up will be
able to look after disputes of this kind? If
"soTwlil it be possible for the Press Council
to enforce its decision unless thereis a
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provision to that effect mad, in the Act, which
apparently has not been done in the Bill that
is now before Parliament?

SHRI RAVINDRA VARMA; Sir, the
Press Council's area is entirely different from
that of , Wage Board.

MR. CHAIRMAN: Next question.

Deposits of Copper and Tin in Madhya
Pradesh

*424. SHRIMATI RATAN KUMARI:
Will the Minister of STEEL AND MINES be
pleased to state;

(a) whethe, it is a fact that rich deposits of
copper and tin have recently been located in
Madhya Pradesh;

(b) "if so, what are the details in this
regard; and

(c) what step, Government have taken to
exploit these deposits?

THE MINISTER OF STEEL AND MINES
(SHRI BIJU PATNAIK); (a) Amongst the
copper occurrences known in various parts of
Madhya Pradesh, the deposit of copper
located in Malanjkhand in Balaghat District is.
relatively  rich.  Occurrences of  tin
mineralisation have bee, located in certain
parts of Bastar District f Madhya Pradesh.

(b) In Malanjkhand area about 60.5
million tonnes of“copper ore reserves with
1.24 per cent copper content have been
estimated?" "Exploration fo, tin deposits i,
Bastar Dis--trict to ascertain the potential of
the deposit is still in progress.
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(c) Th. Governent have sanctioned a
scheme to exploit the Malankhand Copper
deposit. The project is designed to produce 2
million tonnes of ore (23,000 tonnes of
equivalent metal) pe, annum. Preliminary
work on the project has already been
commenced by the Hindustan Copper, Ltd., a
Government of India undertaking.

According to th, MP. Government the, are
taking up exploitation of the tin deposits
through the M.P. State Mining Corporation
which iy a Madhya Pradesh state Government
undertaking.

STRAT T2 FATY : gaTfr 7EET,
AT 71 fo & sraman go 93w ¥ 437
@ afeer a5y § A9 FEEriE, FEn-
w21, Hrdre 7w gearf | o F afaw
TN | WoA WIW FT AT 4T 970
&1 9T AF 40 YFTT T 99ey Al
¥ ¥ 22 1 I1gT q99 § Fgr w
TET 8 | T ATE T TEAIETIAT HAGT
far 7 gt & 5 awr 7 oF gOw &7
& qfequr  sRTaTET #Y AEEFAT E
S F IR WA A4T @faew 79
Fsrar & seferfafirdl a1 amg < e
EETA qATTET TARTATAT §TUAE 7 0F
atwfy a@mdr 47 gl oF aJfadzw
e &, Forir srgex forar 7 |

SHRI BIJU PATNAIK: I have
noted the suggestions made by her.

HWAT A FWET AW AT 0
T TATATAE H F AT HA9T i
w T eqvias 5@ & 747 § 77 997 g
78 & B o | arai o 3T 30 a7 e
SAW H AEE qANIAT ST 7
FT FIE WEE W gL F e
grag?



